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have come to the notice of the Govern-
ment. No communication for similar
decentralisation of authority to grant
ndustrial hicences have come to the
notice of the Government No com-
munication for sumular decentralisafion
of authonty to grang industrial licgnces
has been specifically mnde by  the
Government of Mysore.

Government of India look upon the
economic development of India as a
whole This gives the advantage to the
states of beiwng a part of a large unmt
with a unified economic policy State
Governments on the other hand may
have diverse views in respect of indu-
strial policy depending, 1n particular, on
the stage reached i industnal develop-
ment and growth For consideration
of all the aspects nvolved—including
the need for aceelerated growth, preven-
tion of concentration of economic
power, rapid development of industrially
backward areas and regions and orienta-
tion of licensing policy with reference
to capital resources, both internal and
external, and other constramts—the pro-
blems of industrial development and
licensing have necessanly to be viewed
and tackled trom a national perspective
The views of the State Governments
are, however, always given duec con-
stderation 1n the formulation of policies
and 1 the process of licensing

SCAVENGING PROFESSION
*306. DR SALIG RAM:

SHRI KRISHAN KANT

SHRI ARJUN ARORA

Will the Muster of LAW AND
SOCIAL WELFARE be pleased to
state .

(1) whether the Central Govern-
ment have taken up with the State
Governments the auestion of making
the scavenging profession more decent
and respectable, and

(b)Y 1f so, what are the reactions of
the State Governments in the matte?

THE MINISTER OF LAW AND
SOCIALL.  WELFARE (SHRI K
HANUMANTHAIYA). () and (b) A
statement 1s laid on the Table of the
House.

[See Appendix LXXIII,
No. 40.]
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T[DISTILLERY IN ANDHRA PRADESH WITH
FOREIGN COLLABORATION

SHRI PREM MANOHAR :
SHRI LAL K. ADVANI :

SHRI JAGADISH PRASAD
MATHUR :

SHRI MAN SINGH VAR-
MA :

Will the Minster of INDUSTRIAL
DEVELOPMENT, INTERNAL TRA-
DE AND COMPANY AFFAIRS be
pleased to state .

(a) whether 1t is a fact that the Gov-
ernment of India have given permis-
sion to establish a distillery in Andhra
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+[ 1 English translation.



